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Heard Mr.M.S.Trivedi, learned 22.l1.9 	
cousei for the applicant. We find that alternative 
remedies in this case have not been exhausted and 

the application is hopelessly barred by 1imitation 

i The caunsel for the applicant Mr.M.3.Trivedj, 

wants adjournment to answer these points. 

The matter is adjoued for four weeks. Registry 
to post the case accordingly. 

Ii  3.Guru34nkaran ) 	 ( R.C.Bhatt , 
Member (A) 	 Member j) 

AIT 

/ 



Shri KeshwalaZ Rama, 
C. Mr.M.S.Trivedi, 
£/39, Shivani Appts., 
Bid. Sahjanand College, 
Ahmedabad - 15. 	 ...Applicant. 

( Advocate : Nr.M.S.Trivedi 

Versus 

Union of India through 
Ministry of Posts, Daka Bhavan, 
NEW DELHI, 

The General Manager, 
post and Telegrphs Office, 
Ambica Nivas, 
Nr.Income Tax, 
Ahmedabad. 

The Divisional Engineer, 
Telegraphs, 
Junagadh Division, 
Junagadh. 

QRALJUDGMENT 
O.A. NO. 395 of 1991. 

Date : 19.6.1992. 

Per : Hon'ble Mr.3.B.Mahajan ; Member (A) 

Learned counsel for the applicant seeks 

to withdraw the application. Allowed. The Original 

L Application is accordingly 	 withdrawn. 
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R.C.Bhatt 
Member (j) 

B.B.Mahaj4n 
Member (A) 
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